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Nona 	the parties. in this case 

Counter affidavit on bahalf of respondents 

1 to 3 hasdready bean filod. Ihe.applicant 

Oss requirito filc4 rejoinder affidavit, which 

has n ha.en complied' with. Let rajoinlar, if aly 

filoekthin three weeks horaof as a last 

opportunity. 
• 

List Ifor final hearinc: on 27th July,1 89. 

Hon, 
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0/100  
Hon,  Mr. J.K. 

*0' Mr. K. jbayva, t.i'i.  

9/11/89 	Slari Prashant k,athur counsel for the 
aup,,lementarv, . filed/coanter affidavit. Keep it on 

List this c e on  9-1-90  for hearing. 

respondents 

record. 
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paper 
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I Date of 
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including 
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destruction 
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I have this 	 day of 	 198 , 	 examined 

the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps 
of the aggregate value of Rs, 	that all order c have been carried out, and that the record is complete and 
in order up to the date of the certificate 
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INDEX 
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1. WRIT pETITION 	... 	... 	... 1 - 13 

2. ANNEXURE - 	1 	LETTER DATED 15.7.1974 14 - 15 
APPOINTING PETITIONER 
AS BASIC PAINTER. 

3. ANNEXURE - 	2 	LETTER OF AWARD - 16 
DT. 	11.79 

• ANNEXURE - 	3 	AWARD CERTIFICATE - 17 

 

Di'. 	6.8.1980, 

ANNEXURR - 	4 	ORDER JATEL) 25.1.83 18 - 19 
REG. REVERSION OF THE 
PETITIONER 

 ANNEXURE - 	5 	RAILWAY BOARD'S LETTER 20 - 24 
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IN THE HON' BL E HIGH COURT OF JUJICATURE AT ALLAhABAL) 

7 

SITTILTG AT LUCKNOW 
••••••401111141110111111111 

WRIT PETITION NO.& 	Op 1983  

(1,10 
zA" 

Mohd. Farid, aged about 40 years, 

son of MOhd. Sarni, resident of 
Or. N. 457, Sadar Bazar, Bucher 
Mohal, Lucknow at present working 

as Basic Painter under IOW/E3NZ- 	PETITIoNER. 

VERSUS 

Union of India through its 

General Manager, North Eastern 

Railway, Gorakhpur. 

Divisional Railway IviatAager (p) 
N.E. Railway, Office of the 
,Divitonal Railway Manager, 

Ash0k Marg, Lucknow 

L)ivisional Lngineer, North 

Eastern Railway, Office of the 

jivisional Railway Manager, 
Ashok Marge  Lucknow. .. OPP& PARTIES. 

11••••••• 

WRIT pETITIOti_alfa  ARTIclog  22.L.Q.F 
CONSTITUTION Of IN-)IA 

The Hon' ble Chief Justice and his 

other companion Judges of the 
aforesaid C ourt . 

••• 2• 

To 



-: 2 :- 

Or 

..;;00.toreer 

11/‘ 
tw i• 

The humble petitioner named above most 

respectfully showeth as under:- 

1. 	THAt the petitioner was initially appointed 

as C.L. Painter in the year 1964 and frcm 

29.3.1966 the petitioner was given authorised 

skilled scale of Rs. 110-180. Later on in the 

year 1966 the petitioner appeared in the trade 

testfor being absorbed against the permanent 

post in Vlass IV category for which he was 

declared st/ccessful vide LEM/IATNos letter No. 

E/227/1/R/LK0/V66-46-367 and his name appeared 

at serial No.35 in the panel of selected candi-

dates. 

2. 	THAX although the petitioner was declared 

successful against Class IV unskilled post but 

yet his services were being utilised as a painter 

and later on he was allewad to appear in the 

trade test for the post of paInter in the skilled 

category inthe scale of Rs. 110-180 which was held 

on 21.9.1967 and 22.9.07 in which he was duly 

selected and declared successful and was entitle 

to be absorbed against the post of Painter.' A 

penal of the selected candidates against the 

post of painter was preparedd in wi-A.ckk: the 

petitioner was at serial No. 1, 
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THAt although the petitioner was declared 

as a successful candidate for the post of 

Painter in the skilled category, but as the 

regular vacancy was not available the petitioner 

could not be absorbed immediately against the 

post of painter. However, he was allowed to 

work against the Short term vacancy of Painter 

which was caused due to leave sanctioned to 

Sri Ahmad Painter working under IOW/NZ which 

continued for 38 days and on having resumed the 

duties by Sri Ahmad painter the petitioner 

was sent back to his post. 

THAT while the petitioner was performing 

his duties as C.L. Painter in the year 1974 

a regular vacnacy of Basic Painter in the semi-

skilled in the scale of Rs.210-270 am came into 

existence. As the petitioner was selected 

candidate against the post of Painter in the 

skilled category and waiting for being absorbed 

against the post of Painter he was considered 

suitable to be engaged against the aforesaid 

post of Basic Painter as a substitute in the 

skilled category, in the scle of Rs. 210-270 at 

Rs. 210/- plus usual admissible allowances under 

Rules and was posted under IOW/BNZ. A true 

copy of the aforesaid order engagin the 

• • 
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petitioner an the post of Basic Painter is 

h1,14111.7.44R,F, 	being filed herewith as Annexure-1 to this 

Writ Petition. 

5. 	THAT since the appointment of the petitioner 

on y the post of Basic Painter he is regularly 

and continuously performing his duties to the 

entire satisfaction of his superiors* as a result 

of which the petitioner has never been codimunicatec 

any adverse entry and his service record all  

through has been unblemished. It would not be 

out of place to mention here that the petitioner's 

work was found excellent and admired by 14013 his 

superiors as a result of which the petitioner 

in the year 1979 was awarded a certificate for 

preparation of map, printing and writing on 

wails in C.E. and as well as in the year 1980 

the petitioner was also awarded a certificate 

for his excellent work in Hindi writing. Recently 

in the month of January 1983 the petitioner 

has also been awarded a certificate for his 

excellent work in the Control Room of 1) ivisiona1 

Railway Manager's Office. A True copiesof the 
are 

aforesaid certiricatECIs being tiled herewith 
and 3 

A"1EXuRES-3 as Annexure224to this Writ Petition, 
MO 3 

<-1  
rici41. 

6. 	THAT while the petitioner was performing 

his duties with great skilled and devotion he was 

surprised to know that he has been reverted from 
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from the post of Basic Painter to the post of 
V 

Khalasi for no rhyme or reason and one 6ri 

Ayodhaya who is working as a Khalasi under MOW 

Lakhimpur and who is very much junior to the 

petitioner has been promoted against the post 

of Basic Painter vide order dated 25.1.1983 

passed by the Opposite Party No. 2. A true copy 

of the afore said impugnex order reverting the 

petitioner from the post of Basic Painter to the 

post of Khalasi is being filed herewith as 

ANNexure-4 	Annexure-4  to this W rit Petition. 

• 

THAT a perusal of the aforesaid order of 

reversion dated 25.1,1983 reveals that the 

petitioner is being reverted for no reason as 

neither he was found unsuitable nor he is junior 

to any person or thd person who is going to be 

promoted against the post of Basic Painter nor 

the post on which the petitioner is working is 

going to be abolished and as such the order of 

reversion is discriminatory as well as bad in 

the eye of law. 

THAT the petitioner appeared in the trade 

test of Painter and stood first in the year 1967 

and he is the senior most in the panel of his 

category. As such he is only the deserving 

candidate to be promoted against any regular 

post caused in future OR in preference to any 



6:- 

other candidate. But the Opposite Parties 

are not considering the suitability and 

position of the petitioner in the list and are 

very arbitrarily reverting him to the post of 

Khalasi. It is note worthy that the post of 

regular painter in the skilled category is 

vacant due to the death of Sri Veer Bahadur and 

the Opposite Parties are not cinsidering the 

petitioner's case against that post and are 

bent upon to revert the petitioner from the 

post of Basic Painter to the post of Khalasi 

after a spell of about 9 years which is arbitrary, 

discriminatory and violative of the principles 

of natural justice and more particularly when 

4 
	 his kas work all through out has been admired 

by his superiors and he had been awarded several 

certificates for excellent work. 

9. 	THAT it has been provided in letter No. 

E(ss)19ii Pt. VI (c) dated 6.2.1963 referred in 

letter No. E/232/7 dated 23.6.1964 that if an 

employee is not confirmed in higher grqde for 

want of permanent vacsncy, he cannot be reverted 

after he has completed 18 months of officiatinb 

period on the charge of unsatisfactory working 

except after following the D.A.R. procedure, 

the procedure being same for a confirmed employee 

r7o/ii ,1 
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r 

or an officiating employee, A true copy of the 

aforesaid letter dated 23.6.1964 is being filed 

ANNEXUre-5 	herewith as Annexure-5 to this 
..1........••••••••••••• 

THAT the petitioner feas promoted on the 

post of Basic painter on the basis of his meri-

torious work and seniority against a regular 

permanent post in the year 1974 and now he cannot 

be reverted after about 9 years without any 

rhyme, or reason, part icul-arly when his work 

is found satisfactory and he has been awarded 

serveral times the certificates for his meritorious 

and excellent performance and he has also compie«. 

ted more than 18 months of continuous serV.:.ce 

in terms of Railway Board's letter dated 23.6.64. 

Annexure-5. As such the order of reversion of 

- 	 the petitioner is illegal, cryptic, violative of 

Railway Board's letter dated 23.6.1964 (Annexure-5) 

and is liable to be quashed by this Hon' ble 

Court. 

THAT the petitioner cannot be reverted 

by a cryptic and non-speaking order tof reversion 

Ch,,vt - without following the D.A.R. procedure after 

expiry of 18 months,  continuously officiating 

post. 	Moreover since n0 prior' sanction has 

Writ petitionow  
1/6) 

been obtained from the General Manager, hence 

the order of his reversion is wholly illegal, 
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invalid and untenable in the eye of law. 

V 
	

12. THAT the petitioner is the senior most 

trade tested person and he ie being reverted 

to a non-skilled post, whereas the persons 

who are very much juniors to the petitioner 

have been retained on their posts and are 

being promoted against the regular existing 

vacancies of Basic Post; 	As a matter of 

fact the petitioner should be promoted against 

the regular vacancy of Painter which is now 

vacant due to the death of Veer Bahadur. Hence 

the reversion of the petitioner with an non-

speaking and cryptic order is wholly illegal 

and violative of the provisions of the funda-

mental laws, principles of natural justice as 

well as it is violative of the provisions of the 

Part III of the Constitution of India. 

13. 	THAT the petitioner is liable to be 

confirmed against the post after expiry of 

continuous 2 years service as provided in the 

aforesaid letter dated 23.6.1964, Annexure-5 

and in any case he cannot be reverted without 

following the procedure as given therein. It 

is well settled principle which has been laid 

down in Railway Board's letter dated 23.6.1964, 

Annexure-5 that the opposite partJms should send 

the report regarding the working after every 



p 
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three months and if on a perusal of his working 

he is found unsuitable within 18 months he 
Av 

should not be allowed to be continued against 

the post and if a person is allowed to continue 

even after 18 months then he cannot be reverted 

back without following the provided procedure. 
, 	 PNO35911119a ; 3592-11444 	3 938 	1tP L.  

Ov  ca I r 	 Ysn (M-4 Gts-4 S 	a'111-k,--  °-̀ -‘4'' 41';  ° 	"3""I'.4  
t•••/;) 	(rn 	C-.1J44r 

14. 	THAT the petitioner is still continuing on 

the post of Basic Painter under IOW/BNZ and as 

such it is highly expedient in the interest of 

justice that he operation of the impugned 

order of reversion (Annexure-5) so far as 

petitioner is concerned may be stayed during 

pendency of the present Writ petition, otherwise 

it will cause irreparable loss to the petitioner. 

15, 	THAT the petitioner having no other 

expeditious and efficacious alternative remedy 

except to file this Writ Petition challenging the 

validity of the impugned order of reversion dated 

25.1.1983 contained in Annexure-4 passed in colo-

urable exercise of powers violating all provisions 

of law inter alia amongst the following:- 

- 

• 
),..\,LCiNos • 

r'rlkOri-) 

1) 	Because the petitioner is trade tested 

skilled senior most Painter and he is 

entitled to be promoted against the perma-

nent vacancy in preference 0 all the 

persons in his category who are much 
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juniors to the petitioner. 

Because the petitioner was promoted on the 

post of Basic Painter on the basis of his 

meritorious working in the year 1974 as 

no regular vacancy in the skilled grade 

of painter was available. As such he 

cannot be reverted to the unskilled post 

of Khalasi after a spell of about 9 years. 

Because the petitioner has always worked as 

Painter through out his service and is 

the senior most trade tested skilled 

Painter. As such he cannot br gcompelled 

to work on the unskilled post untill and 

unless a post of unskilled or semi-skilled 

category is not totally abolished or is 

filled by mord senior person or the 

petitioner is found unsuitable for the 

said post. 

Because the Opposite Parties cannot revert 

the petitioner to an unskilled post and 

promote a very very junior person to the 

post of a Basic Painter without any rhyme 

or reason or without following the proce-

dure provided in the J.A.R. 



a 
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v) 	Because there is neither abolition of the 

post of Basic Painter on which the ‘k(  

petitioner is working nor thane has been 

found unsuitable for the post. Hence he 

cannot be verted after a long time of 9 

years, particularly when his work is found 

very meritorious and excellent. 

vi) 	Because the impugned order of reversion 

is non-speaking and cryptic. It does not 

disclose the reasons of reversion of the 

petitioner. 

vii,) Because the Opposite parties have not 

applied their mind before issuing the 

impugned order of reveraion which is also 

against the provisions of principles of 

natural justice as well as violative of 

Railway Board's letter dated 26.6.1964 

and also violative of the provisions 

contained in Chapter III of the Constitu-

tion of India. 

viii) Because the petitioner have automatically 

accrued the lien on the post of Basic 

Painter due to lapse of time and he cannot 

ba. reverted in such a fashion. 



-: 12 :- 
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PRAYER Yx. 
t. 

     

WHEREFORE it is most respectfully prayed 

that this Hon'ble Court may graciously be 

pleased: 

a) 	to isSue a writ, order of direction in the 

nature of certiorari quashing the impugned 

order of reversion contained in Annexure-4 

dated 25.1.1983 so far as petitioner is 

concerned. 

to issue a writ, command, order or direc-

tion in the nature of mandamus directing 

and commanding the Opposite Parties not to 

implement the impugned order of reversion 

dated 25.1.1983 contained in Annexure-4 

and allow the petitioner to continue on the]. 

post of Basic painter. 

c) 	to issue a writ, command, order or direction 

in the nature of mandamus directing and 

command in g the Opp os it e part les t o 
on the poitlei-ir Painter 

consider the petitionerLfor which the 

petitioner has already passed a trade 

test in the year 1967 and stood First. 

The said post has fallen vacant due to the 

death of Veer Bahadur. 

//-74"71 

• • • 
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d) 	to issue any other other writ or order k 

or direction or command which is found 

just and proper in the circumstances of the 

case. 

e) 	to allow the petition with cost. 

(0.1). 	VASTAVA) 
AD °CATE 

COUNSEL FO THE pETITIONER. 

LUCKNoW DATED: 
FEe, 7 

Mingatif ' • 1983. 

-1(  
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IN THE HON4 BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 
SITTING-AT-LUCINOW 

••••••••••••• OMNI.* 

WRIT pETITION  NO. 	OF  1983 

  

Mohd. Farid 	• • • 	 • • • • 
	 ... petitioner 

Versus 

Union of India & Others 	 Opp. Parties. 

ANNEXURE . 1 

OFFICE ORDER 

Sri Mohd. Farid, son of Mohd. Sami who is 

trade tested C.L. Painter for promotion a$ 

Painter ih scale Rs. 110-180, hid trade test was hM 

held on 21.9.67 and 27.9.67 and who is also a 

selected hand for appointment in Class IV. 

Un-skilled category (70.85) vide DEN/LJN's No. E/IWI 

227/1/R/LKO/S/66 dated 6.3.67 and his panel no. 

was 35. Sri Mohd Farid has also officiated 

aspainter in scale of M.110-180 against regular 

cader post vide DEN/LJNis No. I/283/1/E Lo Dt. 

22/23.6.68 against short term vacancy of 38 days 

caused due to leave granted to Shri Ahmad 

Pdnter under IOW/BNZ. He has also all along 

been working as C.L. Painter in A.S. scale 

110-180 since 9.3.66 regularly upto 15.7.74 

against 

Sri Mohd. Farid is now hereby engaged as 

substitute Basic Painter in scale of Rs. 210-270 at 



2 :- 

rts.21M- plus other uual allowances admissible und 

Rules and posted under IOW/BNZ. His engagement 

as substitute Basic Painter is purely local 

aid tentative arrangement made in the interest 

of Railway work. As this is purely toga& 

tentative arrangement, he shall not coAfer any 

right and claim of his seniority and permanent 

retention as such in service. 

This has the approval of Senior Divisional 

Enginee rg / Lucknow vide his No. WE/233/ Eng/CL IV 

dated 16.7.1974 

Sd/- A.K. Pramanik 
Jivisional 14'ngint=er (I) 

Lucknow, JN. 

No, 	E/ IV   jt, 15.7.74 

4 
	 xx 	XX 	 XX 	 XX 

Sd/- Illegible 
Jivis ional Engineer( I) 

Lucknow JN . 

-T- 	 TRUE_COPY 

- 

t i 
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAI 
SITTING, AT LUCKNOW 

WRIT PETITION NO,. 	OF 1983  
i<o/ 

Mohd. Farid 	0000 	 • • • • • 
	... petitioner 

Versus 

The Union of India & Others 	• • • 
	Cpp. parties 

ANNEXURE:-;2  

MEMORANDUM 

In terms of Powers vested in him vide 

para 8.03 of the "SOpEST" the SR.D.mia/LJN 

has beeb pleased to sanction Cash Award of upees 

Fifty Rs. 50/- only to Sri Mohd. Parid, Basic 

Painter under IOW/BNZ for his quick and preprratiox 

of Map painting writkng on walls in CB shed 

during visit of Accident Committrr in last month. 

Sd/- 
(Romesh Kumar) 
SR.D.M.E./LJN. 

No. M/221[Award/79 dt.  11.79 

Copy to ;- UAO/LJN for arranging payment pl. 

Copy to :- JRM(Engg) for issued by this office 
order in favour of employee. 

Copy to :- MOW/BNZ for information pl. 

Sd/- Illegible 
jivil. Rly. Manager (4) 

LUCENOW. 

TRuE COPY 
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IN THE HON' BLE HIGH COURT OF JUJICATURE AT ALLAHABAD 
SITTING i LUCK NOW 

4•1•1100111•1•••• 

WRIT pETITION NQ 	OF 1983. 

Mohd. Farid 	 petitioner 

VERSUS 

Union of India & Others 	 Opp Parties.  

ANNEXURE 3 

127.1 -4, 
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IN THE HON1 BLE HIGH COURT OF JUDICATURE AR ALLAHABA0 
SITTING AT LUCKNOW 

•••11111111.  

WRIT PETITION NO. 	OF 1983  

Mohd. Farid 	000011 	 000000 petitioner 

VERSUS 

Union of India 64 Others 	 Opp. Parties. 

k\INEXURE - 5 

North'astern Railway. 
Office of General Manager, 
(Personnel Branch) „ 
Gorakhpur. 

NO. E/232/7 	 Dated 23.6.1964, 

All Officers aa per list ' Bl . 

Subject:- Reversion of employees officiating in 
higher grades. 

Under thid office letter No. E(ss)19ii pt. VI 

(c) dated 6.2.1963 a copy bi Boards confidential 

letter No. E(D&A) 61 RG-6-36 dated 30.11.1961 was 

sent to all officers. As per Boards direction 

efforts are to be made to confirm staff officiat-

ing in higher grades in clear vacancies, if they 

are found suitable, after trial over a reasonable 

period not exceeding 18 months. It is, hawever, 

observed that, in practice, no proper system is 

being followed in tnis respect with the result 

that staff continue to oi.ficiate in higher grade 

for long periods and in several cases staff who 

have officiated for a number of years have been 

/7A d • 
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ANNEXURE-5 CONTJ. -; 2 

reverted on account of inefficient working. 

Such reversions are contrary to the extent 

orders. 

Wiyh a view to ensure that a proper assess. 

ment o_. the working of staff officiating in higher 

grades is made and action to retvert such employees, 

as are found to be unsatisfactory in work in the 

highrer grade, is taken in time, the following 

procedure is being introduced for strict 

compliance by all concerned, 

leohenever an employee is put to officiate in 

a hi4jer post, which may be a selection post or a 

non-selection post, his immediate superior should 

send an assessment report as soon as the employee 

has completed ititsc six months of officiating period. 

If this report is unsatisfactory a similar further 

report should be sent three months after i.e. at 

the end of nine months officiating period and 

again 3 months later i.e. at thr end of 12 months 

officiating period. If the final report is 

satisfactory further reports need not be sent 

. 41. /- 0 e 
44P, 
n, 	• 

unless the employee deteriorates in the subsequent 

months. 

4. 	These assessment reports should be sent ,fon 

to the authority who has been ordered the promotion. 

In the case of first and/or second report being 

unsatiafactorsa the employee should be warned that 
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ANNEXURE-5 CONT..). 	 2 
-: 3 :- 

the report on his working has been unsatisfactory 

and unless he makes a substantial improvement he 

will be liable to be reverted.  

5. 	If the third report. at the end of 12 months 

period is also unsatisfactory, he should be 

promptly reverted and if he is to bd given a 

further chance even after the third unsatisgactory 

report, the personal sanction of a senior scale 

officer in the case of Class III employees should 

be obtained. Even after such sanction has been 

obtained and the opportunity given to the employee 

is of no avail, he must be promptly reverted before 

completing 18 months of officiating period. Orders 

for reversion in such cases should not be passed 

by an authority lower than the authority who had 

ordered the promotion. When an employee is 

reverted for inefficient working ffom a selection 

post, his name will be automatically deleted 

from the panel. For repromotion he will have to 
71( 	 ( 

appear before a Selection Board afresh where an 

employee is reverted for inefficiency from a non_ 

selection post his case shibuld be reviewed at 

intervals of six months and if he is considered 

fit for promotion, he should be re-promoted 

against the next vacancy. 

6. 	If it is proposed to revert an employee who 

• • 



ANNEXURL 4 CONT.J. 
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gla 

has completed more than 18 months of officiating 

period other than 18 month S by following the DAR 

procedure, the personal sanction of a Head of 

Department must be obtained in the case of Class IV 

employees and G.M's personal sanction must be 

obtained in the case of Class III staff. 

Since no officiating individual whose working 

is unsatiafactory could have been allowed to 

continue beyond 18 months except under very special 

circumstances, confirmation must be made after two 

years of officiating period has been completed subj 

-ect to permanent post being availa-ble for the 

purpose. In the case of staff with satisfactory 

reports, confirmation against available vacancies c 

can be ordered after one year. If it is proposed 

to defer the confirmation of an individual after 

2 years, General Manager's prior sanction should 

be obtained. 

If an employee is not confirmed in hugher 

grade for want of permanent vacancy, he cannot 

be reverted after he has completed 18 months of 

officiating period on the charge of unsatisfactory 

working except after following the D.A.R. 

procedure, the procedure being same for a confirmed 

employee or an oificiating employee. 

The assessment reports referred to above 

should be marked 'confidentual' and a proper 

record kept cef these communications. The 
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I 

establishment Section should watch the case of 

each employee and initiate action when the 

-/ employee completes six months of officiating 

period by putting a note to executive officer 

for the ,9urpose. 

10, The above procedure should also be follawrd 

in the case of Class III employees promoted to 

officiate in Class II. In their case, the 

assessment report should be sent to the Head 

of Departent and where an officer has been repor-

ted on adversely the papers should be put up 

to the G.M.  personally for his information and 

orders. 

'11 

4 
Please acknowledge receipt. 

Sa/- Illegible 
For General Manager. 

TRUE COPY 

(c----'1-1..----Ler,.-3---- 
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IN THE HON BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 
SITTING ATLUCKNOW 

r2)-1 cl Try. Form No. 385 

(1) 

 

RECEIPT FOR PAYMENT TO GOVERNMENT to 
(Form No. f, Chapter 111, Paragraph 

Handbook, Volume V, P 

tioner 

p Parties. 

iNcia I we of Judicator/at • 411 2199iikttn tv Pend) Receipt No.---- Place--------- ------ 

 

— ---- 
Received  from — 

the sum of RuPees 
____, 

	
.....„__________— 

on account of----- — --_ --------- _ _ _ 

------- — ------ -- ..._____. 

Signature of GI* 
granting 	t vaitt4o 

Designation-- - 	
—471544e1" Fe*. 

c‘ch 

AFFIDAVIT 

I, Mohd. Farid, aged about 40 years, son 

of Mohd. Sarni resident of Quartdr No. 457, 

Sadar bazar, Butcher Mohal, Lucknow at present 

working as Basic Painter under ZOW/BNZ, do 

hereby solemnly affirm and state on oath as 

under:. 

THAT the deponent is the petitioner in the 

above noted Writ petition and as such he id 

fully conversant with the facts of the case. 

THAT the contents of paras 1 to 15 of the 

accompanying Writ Petition are true to my own 

knowledge, except the legai averments which are 

believed to be true on the basis of legal advice. 

• 



IA 	0 r 

Santolh Kr. ,iii,, ,,tava 
OATH COMMIS,)10NEt 

ilit.ij Court, Allakallad 
LuC 1/11•Wlk. t 1 Clink.  

.  "  	 
Date..:If.t 

has signed before me. 

0 ATE. 

-; 2 

3. 	That the Annexutes to the Writ petition 

J 

are the true copies of the originals. 

/Zola. 
COW DATED: 

• 
1983. 

DEPONENT, 

I, the abovenamed deponent do hereby verify 

that the contents of paras 1 to 3 of this 

Affidavit are true to my own knowledge. Nothing 

material has been concealed and no part of it is 

false. So help me God. 

1 

LUCKNOW DATED: 	 DEPONENT. 
.346-. 1 • 1983* 

I identify the deponent who 

Sci1Lemnly affirmed before me on 

at 	Atiiium by the deponent rivv.Q 	airs 44 h51.--- 

who has been identified by  
O.P. Srivastava, advocate, 
Allahabad high Court, Lucknow 
Be nch, Lucknow. 

I have satisfied myseid by examining 
the deponent that he understands the 
contents of this Affidavit which have 
been read over to him and explained 
by me. 



ig RE: 

WRIT PETITION NO. 

1983 

OF 83 

e•-"' 

ig THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 
SITTING AT.LUCkNOW 

Mohd. Farid, aged about 40 years, 
son of Mohd. 	ami, resident of 
Qr. No. 457, Sadar Bazar, Butcher 

Mohal, Lucknow at present working 
as Basic Painter under 10K/BNZ. 	APPLICANT- 

PETITIONER. 

VERSUS 

1. 'Union of India through its 
General Manager, North 

Eastern Railway, Gorakhpur. 

Ae" 
	 2. Divisional Railway Manager (1)) 

N.E. Raileay, Office of the 

Divisional Railway Manager, 
Ashok Marg, Lucknow, 

3. Divisional Enginr, North 
Eastern Railway, Office of 

the Divisional Railway Manager 
Ashok Marge  Lucknow 	 OPP. PARTIES 

=.101. 

STAY APPLICATION 

The abovenamed applicant-petitioner most 

respectfully begs to submit as under: - 

THAT for the facts, reasons and circums-

tances detailed in the accompanying Writ petition 

1116111;111. 
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it is most respectfully prayed that the 

operation of the impugned order of reversion 

dated 25,1.1983 contained in Annexure-4 be 

stayed during pendency of the Writ petition 
to 

oreass any other suitable order which this 

Hon' ble Court deems just and proper in the 

circumstances of the case. 

WHEREFoRE it is most respectfully prayed 

that the operation of the impugned order dated 

k 	
25.1.1983 contained in 1nnexure-4 be stayed 

during pendency of the Writ petition or to pass 

any other suitable order wbich this Hone ble Court 

deems just and proper in the circumstances of the 

case. 

4 
LUCKNOW DATED: 
JiAtiaiM , ik41 ,1983. 

>cie; 

(0.P. RIVASTOA) 
ADVOCATE 

COUNSEL FOR PETITIONER. 
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C.Misc. Application N of 1983  

IN THE NON' BL HIGH COURT OF JUUICATURE AT ALLAHABA 
SiTtING AT LUCKNOW 

In re: 

Writ petition No,  

' - N 

714  of 1983 

Mohd„ Farid 

 

Applicant- 
petitioner 

 

  

Versus  

  

Union of India through its 

General Manager, N,E,Railway, 

Gorakhpur and others Opp. Parties, 

AFPLICATION FOR CLARIFICATION/EWIFICATION  

OF  THE IETERIM OR.JER LATE) 8.2.1983 PASSE 

BY HON'BLE  DIVISION BENCH CONSISTING  OF  

HON'BLR MR. JUSTICE S.C. MATHUR  & HON1 13LE  

ER. JUSTICE S.S.  

The humble Applicant-Petitioner ilamed 

above most respectfully begs to submit as under:- 

That the Applicant-Petitioner has filed the 

above noted Writ Petition challenging the validity 

of the illegal order of reversion reverting him 

from the post of Basic Painter to the Post of 

Khalasi (13n-skilled category) illegally and 

arbitrarily while the Applicant-petitioner had 

already passed the trade test for the post of 

Painter in the skilled category in the scale of 

• • 
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F6.110-180 in the year 1967 and as the post of 

Painter was not available he was asked to work 

as a Basic Painter on which post he is still 

continuing. 

2. 	That this Hon'ble Court has been pleased to 

pass the following interim order in favour of the 

Petitioner-Applicant: 

"List alongwith the Writ Petition. Mean- 

while the operation of the impugned order 

dated 25.1.1983 shall remain staved. 

6d/- S.C. Mathur 

6d/- 	Ahmad 
8.2.1983". 

3. 	That the Applicant-petitioner is continuing 

as such in view of this Hon'ble Court's order. 

Now the scale of 3asic Painter has been revised 

from s. 210-290 (old scale) to 	260-400 ("eZ1sed 

cJcale). As the revised scale has been enforced 

from the back date i.e. 1st January, 1978 all the 

colleagues of the applicant-petitioner have been 

paid the arrears of the salary as per the revised 

scale. But the Applicant-petitioner has neither 

been paid the arrears of the salary as per the 

revised scale nor he is being paid his salary as 

per revised scale and is being paid the salary 

as per old scale on the flimsy ground t,lat this 

Honlble Court has not directed to pay the salary 

to the Applicant-Petitioner as per revised scale. 



N 	7  
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PRAYZR 

WifLak:FORL it is most respectfully prayed 

that this Hon'ble Court may graciously be pleased 

to clarify/modify its interim order dated 3.2.1983 

directing the Opposite Parties to pay to the 

Applicant-Petitioner the salary in the revise., 

r. 	 scale of pay i.e. I:3. 260-400 and also to pay the 

arrears from the date of its enforcement as it has 

a 
already been paid to all the collegues of the 

fr 
petitioner. . 

For this act of kindness the Applicant_ 

petitionershall ever pray. 

LUCKNOW 

JULY ?),, 1983. 

1 

(0.P. IVASTAVA) 
AAQC 

couNsEL FORTH PPLICANT-
pLTITION3R. 



Mohd. Farid • • 	 • • • • 

ON NO. 714 OF 1983 

Petitioner 

Opp. Parties. 

4 

v 

Versus 

Union of India 6c Others 

_ 

IN THE HON' BLi. HIGH COURT OF JWICATURE AT ALLAHABAD 
4 
	 SiTr2ING AT LUCKNOW 

F I 	AVIT  

Mohd Farid, aged about 40 years, son 

of Mohd. Sarni, resident of Qr. No, 457, Sadar 

Bazar, Butcher Mohal, Lucknow at present working 

as Basic Painter under IOW/BNJ, do hereby solemnly 

affirm and state as under:- 

1, 	That the deponent is the petitioner in the 

above noted Writ Petitioner and as such he is 

( 
' 

c5 ( 
„i 

..;: 

fully conversant with the facts of the case. 

2. 	That the contents of paras 1 to 3 of the 

accompanying Civil Misc. Application are true 

to my knowledge. 

/704 
• 

L 

LUCI<NOW: LTD, 	 DI3PONLIT.E. 
JULY' 	1983. 

	 2. 



I identify the deponent who 

has signed before in 

A,L) OCKCE. 

solemnly affirmed before me sr2.2).5 
at9 e 	by the deponent 

1 

 
1..1.4( How, „Aid) 

No24r. 

-: 2 :- 

VERIFICATION 

I, the above named deponent do hereby 

verify that the contents of paras 1 and 2 of 

this Affidavit are true to my knowledge. Nothing 

material has been concealed and no part of it 

is false. 6o help me Gou. 

77,-SS 
LUCKNOW: DATE...4 	 ja:PONZNI 

JULY._ 	1983. 

who has been identified by 

Sri O.P. Srivastava, Advocate, 
Allahabad High Court, Lucknow 
Bench, Lucknow. 

I have satisfied myself by examined 

the deponent that he understands the 
contents of this Affidavit which have 
been read over to him and explained 
by me. 



In Re: 

Writ Petition 1,o.714 of 1983 

petitioner Lohd.learid 	 • • 

Application  for  condonation of delgy 

The applicants above named most respectfully 

to submit as under:- 

Lucknow: 

Dated: 1981+ 

In the Holly°le High Gourt of Judicature at Allahabad 

Lucknow Bench, Luc n 

L:. 	 o 1 84 

Union of India & others 	• • 
	 Applicants 

Versus 

Union of India & others .. 	OPP•parties. 

That in the above noted case some delay took 

place in filing the counter affidavit as enquiries 

had to be macs.° from different places and verification 

of record had also to be done. Therefore, there was 

unavoidable delay in riling the counter affidavit. 

. It is, therefore, prayed that the delay may 

kindly be condoned and the counter affidavit may 

be taken on record. 

( G.A. Basir ), 
Advocate 

Counsel for the applicants. 



In the Honlble High Court of Judicature at Allahabad. 

Lucknow Bench, Lucknow. 

Writ Petition No.714- of 19 83 

Lohd.Farid 	 • • 
	 Petitioner 

Versus 

Union of India dc others.. 	Opp.parties. 

t f: 
- 	- 

'N\
, • 

)-* 

;•'" 

‘‘. 	.ttIgH 

Counter Affidavit  on behalf of 
Opposite parties No.1 

›- 

Darshan Singh aged about 56 years son 

of Sardar Bhagat Singh working as Assistant Personnel 

Officer, North Eastern Railway, Lucknow dotalereby 

solemnly affirm and state on oath as under: 

2. 	That the deponent is working as Assistant 

Personnel Officer in the office of Divisional 

Railway Manager, North I.astern Railway, Ashok Marg, 

Lucknow and as such he is fully conversant with 

the facts and circumstances of the case. 

3. 	That the deponent has read the contents 

of the writ petition and has understood the same. 

That the oetitioner rushed to the Honlble • 
Court without making any representation or appeal 

against the alleged order of reversion and thus 
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the petitioner having failed to avail alternative 

remedy provided under rules, the petition is 

pre-mature and not maintainable. 

anexure A-1 

5. 	That the impugned order of reversion now 

stands modified in as much as vide Divisional 

Railway Ilianager(P)/Lails office order No.E/II/205/ 

5/Engg./Upgading/Class IV dated 7.2.1983( .Annexure 

L-1 to this counter affidavit) as the petitioner 

had been promoted to the post of Semi Skilled in 

the scale of lis.210-290 giving retrospective effect 

from 1.8,78 consequent upon sanction of 70 posts 

of Semi Skilled in grade of lis.210-290 and his pay 

has been fixed at ii.s.230/- and the payment of arrear 

IS also being arranged and as such the petitionai 

has become infructuous and merits dismissal. 

6. 	That the contents of para 1 of the petition 

are admitted only to this extent that the petitioner 

was appointed as Casual Labour Painter on daily 

wages under IOW/ASH on 8.5.1964 and on comple,4tion 

of 6 months continuous service the petitioner was 

granted. time scale of Ets.110-180 w.e.f. 29.3.66 

and continued upto 15.7.74. The petitioner while 

working as Casual Labour Painter was screened. for 

Class IV unstilled category vide i)Eii/LJNis No.E/ 

227/1/E/Lko/5/6/66 and his name was at Sl.No.35 

for regular appointment in Class IV unskilled 

c ate gory. 

7. 	That the contents of para 2 of the writ 

••• 3 
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'4- • petition are admitted only to this extent that 

the petitioner was selected for regular appointment 

in Class IV category vide 17/227/1/E/Lko/5/6/66 

dated 6.3.67 and his name was at Sl.No.35. Rest 

of the contents of para under reply are denied:. It 

is submitted that a trade test for the post of 

Painter was conducted in the year 1‘167 but the 

result of the S1IiiC was not approved by the Chairman 

Trade Test Committee and result not declared and 

hence the question of entitlement for appointment 

as Painter on a regular cadre post did not arise. 

No test was held in 1977 and. no panel was issued 

showing the name of the petitioner at Sl.No 1 jar 

as alleged by the petitioner. 

That the contents Of para 3 of the petition 

as stated are denied. It is submitted that the 

petitioner was engaged as substitute Painter in 

Scale i s .110-1 80 purely on tentative and local 

arrangement against 38 days leave vacancy vide 

DEN/UN's order No.E/285/1/E/Lko dated 23.5.68 

in which it was clearly mentioned that the 

petitioner had no right of seniority and permanent 

retention to the post of Painter. It is however, 

denied that the petitioner was declared successful 

for appointment as Painter in skilled on regular • 

basis. 

That the contents of para 4- of the petition 

are admitted only to this extent that the petitioner 

VMS engaged as substitute Basic/Painter in the 

scale of 210-270 on local and tentative arrangement 



, . 

t‘c 

without confering right of seniority and permanent 
A 

retention to the post of Basic Painter vide office 

order E/9-VI dated 15.7.74( Annexure-1 to the writ 

petition). The petitioner was not selecteu for 

appointment on regular basis for the post of Painter 

He was se le cted for appointment on regular basis in 

Class IV post in lower scale. 

10. 	That the contents of pa 5 of the petition 

ae to this extent admitted that the petitioner 

was appointed as substitute Basic Painter 210-270 

(subsequently revised to 210-290) on tentative and 

local arrangement without confePing seniority and 

right for permanent retention. He continued upon 

the post of Basic Painter upto 25.1.1983 when a 

regular Trade Tested. hand was promoted to the post 

of Basic Painter and the petitioner was reverted 

to his substantive post of Khalasi for which he 

was screened .vide DE.N/LJNIs No.E./227/1/LKO/S/6/66 

dated 6.3.67. Consequent upon 70 posts of Semi 

Skilled(Basic) having --peen sanctioned with retros-

pective effect from 1.8.78, the petitioner has been 

again promoted as Basic Painter(semi Skilled post) 

in scale 210-290 with effect from 1.8.78 and. payment 

of arrear is being arranged under DR.1,1(P)L.TiOs Office 

Order No .E/II/205/5/Engg/Up ading Class IV dated 

7.2.1983. As such the Office order No.F./II/281/ 

Painter/Engg.dated 25.1.1983 (Annexure-4 to the 

writ petitibn) reverting the petitioner as Khalasi 

stands modified. The grant of award and certificate 

of merits to the petitioner have no relevance for 
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de-termination of the writ petition. 

11. 	That the contents of para 6 of the petition 

only this much are admitted that the petitioner 

was reverted, from the post of Basic Painter a 

semi skilled post in scale of hs.210-290 to the 

post of i,.balasi on 25.1.1983 to accomodate the 

senior Trade Tested hand for the post. Sri Ayodhya 

Pd. is senior to the petitioner. Now 70 posts of 

semi skilled posts in scie of ris.210-290 have 

been sanctioned with retrospective effect from 

1.8.78 and. the petitioner has been promoted to 

semi skilled post in scale of Be .210-290 with 

retrospective effect from 1.8,78 vide D1114(P)/LjNis 

office order No.E/II/205/5/Engg./Upgrading Class IV 

dated 7.2.83 and the order of reversion of the 

petitioner contained in A.nnexure-4 to the writ 

petition stands modified.. 

12. 	That the contents of -para 7 of the petition 

are denied. It is stated that the petitioner was 

reverted s two persons S/s,ri 1-lira and Ayodhya Pd. 

seniors to him who were Trade Tested and passed 

the same were to be promoted in semi skilled post. 

Now the position has changed and 70 posts of semi-

skilled in gade 210-290 have been sanctioned with 

retrospective effect from 1.8.78 and as such the 

petitioner whose term comes in the seniority 
43/ 

was again promoted as semi skilled in sc...e of Rs. 

210-290 w.e.f. 1.8.78 and pay fixed accordingly. 

The cityment of arrear on this account of promotion 

with retrospective effect is also being arranged. 

6411 
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A. re levant extract of the officeNo.E/II/205/Engg. 

Upgading-jClass IV dated 7.2.83 is annexed. with 

Annexure '&11 	this counter affidavit and is marked as Annexure A-I. 

That ti-a contents of para 8 of the petition 

as written are denied.. It is stated that a Trade 

Test in the year 1967 for appointment against regular 

cadre post of Painter direct from Casual Labour was 

arranged and the result of that Test was not approved 

by the Chairman Trade Test Committee. The .post 

fallen vacant on account of death of Sri Bir Bahadur 

at kiailani is reserved post for Scheduled Caste 

candidates and for that post the Trade Test is 

being arranged from amongst Schedule Cate candidates 

for filling up this reuerved post. The petitioner 

was not eligible to be considered against reserved 

posts. It is further submitted that consequent 

upon sanction of 70 posts of semi skilled in grade 

Es. 210-290, the petitioner has also been promoted 

on ,  7.2.83 as semi skilled in scale Rs.210-290 giving 

effect from 1.8.78( Annexure A-1. to the counter 

affidavit). 
• 

That the contents of para 9 of the petition 

are admitted only to this extent that the circular 

referred to in para under reply applies to the 

permanent staff only. The petitioner was only a 

substitute B/Painter in semi skilled grade 210-290 

working under local and tentative arrangement and 

hence he was governed by the rules applicable to 

casual labours/substitutes and the question of 
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confirmation of the petitioner did not arise. Now 

on sanction of 70 posts the services of the petition-

er have been regularised in semi skilled 210-290 

w.e.f. 1.8.78 vide TIAPPS Office Order 

205/5/Engg./Upgrading/C1ass IV dated 7.2.83 as 

such the confirmation of the petitioner will be 

considered with other eligible staff in grade 

210-290, on his turn of seniority. 

That the contents of para. 10 of the petition 

as written are denied. It is stated that the 

petitioner was not posted on regular basis to the 

poet of Basic Painter but he was engaged as substi-

tute Basic Painter vide 1)EN Office order No.E/9-VI 

dated 15.7.74 on local and tentative arrangement. 

There were two senior persons S/Sri 1-lira Lal and 

Ayodhya Pd. who had passed Trade test were to be 

promoted and as such the petitioner was reverted. 

The petitioner was awarded certificate for his 

good working in 1980, 'his reversion was not on 

account of his working. On receipt of sanction of 

70 Posts of semi skilled posts in scale Ls.210-290 

the petitioner was promoted on 7.2.1983 on semi-

skilled post Es. 210-290 w.e .f. 1.8.76 on which 

the petitioner is still working and the orders of 

reversion of the petitioner dated 25.1.1983 as such 

s tandp7modified. 

That the contents of para 11 of the petition 

are denied. It is stated that the petitioner was 

reverted to the post of Khalasi fx•ora 25.1.1983 as 

no post was availaele for the petitioner and also 
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that two senior persons S/Sri I-Iira Lal and Ayodhya 

Pd. than petitioner were declared passed and were to 

be promoted. Now consequent upon sanction of 70 posts 

of semi skilled in scale 210-290 with retrospective 

effect from 1.8.78, the petitioner has again been 

promoted with effect from 1.8.78 and the pay of 

the petitioner had also been fixed and arrear of 

pay on account of this is also being arranged for 

payment. The order of reversion contained in Annexure 

4 to the writ petition was in order and valid and did 

not require the approval of General Lanager as alleged 

The promotion of the petitioner to the post of Basic 

Painter was on local and tentative arrangement 

without conferring right of seniority and retention 

upon the post. 

That the contents of pare 12 of the petition 

are denied bk ing incorrect in view of submissions 

in the earlier paragraphs. 

That the contents of para 13 of the petition 

are denied cxcept writ petitions mentioned therein 

which is matter of record. It is stated that the 

promotion of the petitioner in semi skilled grade - - , 

its.210-290 has now been regularised with retrospective 
) 4 	effect from 1.8.78 on sanction of 70 posts of semi- 

skilled (210-290) the orders of reversion of the 

petition to the post of khalasi contained in Annexure-14 

to the petition stands modified. The confirmation 

of the petitioner on the post of semi skilled posts 

in scale lis.210-290 will be considered and confirm-

ation will be made in due course on his turn of 
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seniority. 

That in reply to pa 11+ of the petition 

it is stated that since the petitioner has been 

promoted to the post of semi skilled in scale 

Es.210-290 on 7.2.1983 giving retrospective effect 

from 1.8.78 on sanction of 70 posts vide order 

dted 7.2.19 83(knnexure A-1 to this counter affid-

avit) and the reversion order of the petitioner . 

dated 25.1.1983 stands modified, the question of 

grant of/and or continuing the stay order dated 

8.2.1983 does not arise, 

That in reply to the contents of para. 15 

of the petition it is stated. that as submitted in 

preceding paragaphs and in the preliminary objec-

tions viz.the petitioner having rushed to court 

without preferring any appeal/representation against 

the order of reversion which meanwhile stands modi-

fied, the petition has become infructuous and the 

petition is liable to be dismissed. 

Dated:April 12- 19 84 

Verification 

I, the above named deponent do hereby 

verify that the contents of paras 1 to 3 are true 

to my personal knowledge, those of pexas 6 to 20 

are based on records hence believed to be true by 



- 10 - 

me and those of paras LI- & 5 are based on legal 

advice. No part of it is false and nothing material 

has been concealed in it so help me God. 

iLhgkar,,,  
Lucknow: 
	 Deponent 

Dated:A.pri1P— 1984 

I declare that I am satisfied by 

the perusal of the records ,papers 

and details of the case narrated 

to me by the person alleging 

himself to be Sri Darshan Singh 

is that person. 

Advocate. 

N""-- 

Solemnlyaffirmed before me on c2)..4 

at 	10 a.m./p/m. by the deponent who 

is identified by ,Sri C.A.Basir,  I  Advocate 

High Court, Lucknow .i3ench, Lucknow. 

I have satisfied myself by examining the 

deponent that he understands the contents 

of this affidavit which have been read out 

and explained to him by me. 

j"-j' 	
6 	

cr_ 
r   OATH COMMISSiLONER 

Hilh Court. Attah'oad, 

Vat.... 	
„,.„„, 
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IN THE HIGH COURT OF JUDICATURE AT ALLABABAD 
	_ca,./ 	No. 	71 Li 	 of 1983 
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Tleakstered 

UNAL 
KIVA) 

40' 
IN THE CENfRAL ADMINISTRATIVE T 

co_c 1/4_  S,1(4)*,tt LECH MiLkisk.A.&1  
No. 012,  

voki 4 I  c 	".41 

(jla.n4kk. 	vont  ***** 	t 

No .CAT/And/Jud/_14,4Snf?).5-6  I Dated the t3 /> 

Registration T.A.No.....of J.97 (T, 

Ap)licant's 

Versus 

/71 )Respondent's 

TSD MOka: ROA01.i frj (-157, geLid-Ca'-'gdOila/.  

&idt/Ck)/ 	 L.41ciramcv ' 

fi)elitill,4 	4aft/OCI-k 2/R /Th.Cte-16 Rettc_el 

14=4"/T-4,/tOLIVIA401  
Whereas the marginally noted cases has been 

N 	I Transferred by ' 	 14....kinder_the provision 
of the Administrative Tribunal Act 13 of 1985 and registered 
in this Tribunal as above. 

Writ Petition No.7j 	I The Tribunal has fixed date 
	of 1983 	of 	0? 	()s 1988. 

of the 	 For the hearing of the matter. 
Court at 	 If no, ap,Dearence is made 

*is 
 

,of 
r 	aL a 1,,,a-ume—a- ac—s, 	 on your behalf by you or some 

arising out of order dated one duly authorised tt Act 
	 passed by 

in 

on your behalf; the matter will be heard and decided in 
your absence. 

- Ctivqn'under my hand and seal of the Tribunal 
this 	 v 	  1908. _ _ 

1 

 

dinesh/ 
DEPUTY REGI.,STRAA(J) 



Respondent's 

, 
Reslistered 

IN THE CENTRAL ADMINISTRi-JIVE TRIBUNAL,AT ALLAHADAD 
CIRCUIT JENCH,GANDHI DHmVAN 

LUCK NOW 
Pf/5 

No .CAT/CD/LKo, 5-to 	Dated the 

Registrartion 	 19(T) 

Versus 

l

‘bM 	Koc,zi 

A  
k 	CA -T e-Yika-1-1-14-c-s-Q1 

whereas th marginally noted cases has been 

Transferred by 	1L441.,L71.1.0._ under the provision of the 
Administrative Tribunal Act 13 of 1985 and registered in this 

Tribunal as above. 

Writ Petition No. 2I? 	The Tribunal has fixed i 
_of 198 of the 	 Date of .....441...,..1918 +,,,k4(1  

Court at..._44„4..1.,..44,t,c.t.i.. 	The hearing of the Matter, 
‘ 

of 	_444," 	riging out 	If no appearence is made 

l- 	order dated 	 assed by 	on your behalf by your some one 

in 	duly authorised to Act and — 

on your behalf the matter will be heard and decided in your 

'absence, 

Given under my hand and seal of the Tribunal 

To 

OIS•11.C., 

this 	 day of 10 T'. 

  

For Deputy Registrar(J) 

ta& 
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pat5d 

of 1911  (T) 

APPLICANT'S 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

23.A, Thornhill Ro5d IALLAHABA0 211 001 
***** 

No. CAT/Alldfi ud/S )1) I 

T.A. No, 

Transferred by 

the Administrative 

nder the provision of 

Tribunal Act (N0:131 of 1905)and 

in —11S-s111.,01...”01 

Registered 
villeSirepeecramitsoesdr..110.1•••311.s••=.0 

Versus 

F!ESP0NDENT144 

reLNA •"1\k ,0 1  CM NO^  

:Natoe 430VA-  lItukkel", 'LvteAry\ito 

Whereas the marginally noted cases has been 

registered in this Tribunal as above. 

‘" 	 421.90,21Prlt . 

WritPetition No. 

vc  19f 190 •  • of the 

doUrt- at 

of 	 
arising out of order dated 

by 	 

made on yOr behalf by 

your some one ciLiy autho, 

rised to Act and Fornm. 

on your behalf the matter will be heard and decided 

in your.abeence..,  

this 	

y rtirr:Tin •(_ tkv-tvot  

Tr_Pe
M vv.\  W' 	 " 

6%-4<VMWIE . 

iTh2-1):\V;t4-‘kt Otkle07 Ktivqv (P) RE: Ketkoetv  

cc- 	 %\r,V1.337 fnikv\efili t  

	

4ktkv{ t\I 	RoZiStk 

tr\tkewiNV, (0,0( i'vevw-y" 

Given under my band and seal of the Tribunal 

da of   90. 

7(jk5 

k?4Lt V), elVo. 

ON4213(vd, 

i*NikrAl"\egNeNkHL  

t_A-LAVAINO 

wr ommimar-,46010.0111.01••••cas- 

Doputy Registrar ) (3) 

__passed 

Tho Tribunal has filed /— 
DATE OF 
Tho bearing 

If Po_a pearonce 

1900. 
the matter. 

is 
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VAKALATNAMA 

IN THE HON 1 1),th. HIGH ‘COTORT OF .31DICTURE AT 
a3 :1(N cv BENcH : Luc:KNori 

ALLAHABAD. 

$ Defgrp • 
T„ cpLut of 

WRIT PETITICI: 

ohd Farid 

No,11 1( 	198 
Petitioner 

Railway dv ocat 	
Luc:kn.-OW 	t ,  appear,lct, apply do 

,dr it/ Civil Revision on roAstitgc behalf of.uNipn;oi India 9 ' 

senior Divisional PPr sonnel Ocficer and Divisional Lngineer. 
***** ••• • 00 004••• 000'. • •• ••,• 9 

and prosecute the abov described Suit/4p1   

0 *** **** 9 
	 a • To 	

0a.000 0.000 • • ••• 

l 	take back--ts, to acce-c? processes of the court-,
to fie and 

 

•••• *MI 

to deposit moneys and generally to repregnt 470IDWIWXOY for and. 

pn0  t,ebalf. 	 pf• 	
piyi,s12n.110Prrnnel 

officer and Divisional Engineer., 
0 0 0 

************** 	......,.. 

in th,e above proceeding a,ndto do all thin incidental to, such 

,-.,ppearin,P., acting, asniFiN, pleading androsecuting for and on beh 

CT / 1,7niOnOf 1 1  ,Senior Divisional Personnel Officer and 

73'alf/oursalves• Divisional Engineet. 
.1,41e hereby agree to ratify all As don3 by the 

aforesaid Shri 	C.A .Ra sir 	
Rly.Advocate Luc kno,9 

in pursuance of this authority. 

IN WINS; WIEREJOi-P these -presents arc duly eNecuted 

by IKK/u 	
this 

day of 	Fruary 

V15.3.8as 
Union of India & others  

 Opp. parties. 

.Divisional Pf.ailway 'Manager, 

ii/We 	
,Icatit*mxtitivistoviaixrxxsorogteixOffic%nz, 

Senior Pivisio
onnel Officer, .N,orth Eastern RailwaY, 

Luacym and . 	
Engineer/ • 

North TiPstrn Railway, Lucknow. 	C „A .Basir , 	
• . /el 

hereby appoint and authorise 	Shri 	 . . . 

North -astern 	
ailway tucknow who is ex—officio authorised 

_to oct 	betialf.of. 	.?Joion.of 	
PITMO) 

1983. 
Divisional Railway Manager , 
'!orth Eastern Railway, Lucknow. 

ica ti 
I. 

 /GaseA pval/ on 

0 	S 	0, 

Scalar D iv is iotita 1 Tr)ersonne 	Off icer , 
North Eastern Ra lway , LUCkn0t. 

T)iv is Iona 1 Ennine 
North Eastern Re il‘ATay , Lucknow.  
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	 day of  - 	 198. 

-V 64 
/CCS 	 VAKALATNAMA NS 

Before 	4;71—cz 	
14—(1)APIV\A-r!kr)-.47—e7--)1(‘-'4/44r1'-42-Q 

e_.1-yeAivAtir La, 

198 (5  

k-TaLN-2k 	 A--03 

,J(.erTsuF—: 

14N.atl(-1 k  

'1 1—ti 'rl'Aks3'keA l M  
V, K , 7,1 cAicti,), 	, 	04' eatm 	„tt--.), at Lc+ 

, 

do hereby appoint and authorise Shri 	 

Railway Advocate 	 	 to appear l ad-Apply and prosecute the above des- 
cribed Writ/Civil Revision/Case/Suit/Applicaion/Appeal on my/our behalf, 'to ile and take back documents, 
to accept procesges of the Court:, o deposit moneys and generally 0-.reprepnt myself/ourselves in the above 
proceeding and to do all things incidental tp such appearing, acting, applying, pleading and prosecuting for 
myself/ourselves. 

I/We hereby agree to ratify all acts done by the ziforesaid Shri 

	  Railway Advocate, 

	in pursuance of this authority. 

IN WITNESS WHERE OF these presents are duly executed by me/us this 

NER-84850400-80 	7 84 

fi 
le-4"..1\A) 

In the Unlit of 

( 4- No. 

-t 
\ • 

• 

1/We. 

filgtf4)44 1TTC *ea Elifarzw vitigirg 
TiTiTK 10. 

C p, 

Manager 
o p, 

Divisional Railway Manager 
litaiewayiLmelishOW 
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